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[Shri Ram Niwas Mirdha.J cause the two 
Codes are complementary. But still we will 
keep this in view and see that nothing gets 
into this Code which is contrary or is not in 
consonance with what we have just passed 
under the Criminal Procedure Code. 

In the end, I welcome the suggestions given 
by hon. Members and I would request them to 
please give serious thought to this, and if they 
have any suggestions they can pass them on to 
the Joint Select Committee or to the 
Government. We will be receptive to all new 
ideas or particular changes that might be 
suggested by the hon. Members, and we will 
most welcome any constructive ideas that may 
come forward from the hon. Members with 
regard to the Indian Penal Code. I thank the 
Members for welcoming some of the new 
provisions that we have introduced in this, 
some of the new ideas that we have brought 
into this, and appeal to the House that the 
Motion may kindly be passed. 

MR.  DEPUTY CHAIRMAN:     The 
question is: 

"That the Bill further to amend the 
Indian Penal Code be referred to a Joint 
Committee of the Houses consisting of 45 
members, 15 members from this House, 

1. Shri Sasankasekhar Sanyal 
2. Shri M. Ruthnaswamy 
3. Shri V. K. Sakhlecha 
4. Shri Ram Sahai 
5. Shri Suraj Prasad 
6. Shri Nageshwar Prasad Shahi 
7. Shri Syed Hussain 
8. Shri A. N. Mulla 
9. Shri Vithal Gadgil 

 
10. Shrimati Surnitra G. Kulkarni 
11. Shri Syed Ahmad 
12. Shri M. Srinivasa Reddy 
13. Shri V. V. Swaminathan 

14. Shri   Shyam Lai Yadav and 
15.   Shri Ram Niwas Mirdha; 

and 30 members from the Lok Sabha; I 

that in order to constitute a meeting of 
the Joint Committee the quorum shall be 
one-third of the total number ol members 
of the Joint Committee; 

that in other respects, the Rules of 
Procedure of this House relating to Select 
Committee shall apply with such variations 
and modifications as the Chairman may 
make; 

that the Committee shall make a report 
to this House by the first day of the last 
week of the Winter Session (1973) of the 
Rajya Sabha; and 

that this House recommends to the Lok 
Sabha that the Lok Sabha do join in the 
said Joint Committee and communicate to 
this House the names of members to be 
appointed by the Lok Sabha to the Joint 
Committee." 

The motion  was adopted. 

THE INDIAN RAILWAYS (AMEND-
MENT) BILL, 1972 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MOHD. 
SAFI QURESHI) : Sir, I beg to move : 

"That the Bill further to amend the Indian 
Railways Act, 1890, as passed by the Lok 
Sabha, be taken into consideration." 

Sir, until the Indian Railways (Amendment) 
Act of 1961 came into operation from 1st 
January, 1962, the basic liability of the Indian 
Railways in respect of goods entrusted to them 
for transit and transport was that of a bailee. 
Section 72 of the Indian Railways Act, 1890, 
as it stood then, provided that the 
responsibility of railway administration for the 
loss, destruction or deterioration of animals or 
goods delivered to the administration to be 
carried by railway shall, subject to the other 
provisions in this Act, be that of a bailee under 
sections 152 and 161 of the Indian Contract 
Act. This Act made no provision as to whether 
the Railways' liability as a bailee 
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would continue after the termination of transit. 
Later on, the responsibility of Railways as 
bailees was fixed at 30 days. The position 
today is that the responsibility of the railways 
as bailees continues for 30 days after 
termination of transit. 

Of late it has come to our notice that this 30 
days' time is being misused by many people. It 
has created many problems for the railways. 
As the House is aware, we are having acute 
shortage of wagons and there is difficulty in 
the movement of certain commodities. Despite 
our best efforts we have not been able to deal 
with certain unscrupulous elements in the 
trade. What is happening to day is that from 
the time the goods are delivered to the 
railways for transport up till the time their 
transit is completed, the railways are liable; as 
common carriers and they continue to be 
bailees for 30 days thereafter. This has a trend 
to encourage the trade not to remove the goods 
from railway premises for fairly long spells 
resulting in congestion in the goods sheds. 
This naturally reacts on the unloading of 
goods, wagons awaiting unloading and thereby 
causing congestion in the yards. There is a 
serious hold-up of wagons resulting in slower 
movement, shortage of wagons elsewhere, 
imposition of operating restrictions etc. which 
causes dislocation of trade. Congestion which 
starts as a localised problem thus has adverse 
repercussions over a steadily widening area 
and this seriously impairs both the railway 
operation and the trade activity. 

From the point of view of the community at 
large, it has another unhappy consequence. 
There is an artificial scarcity of goods and 
prices shoot up. It has come to our notice that 
certain traders instead of removing the goods 
from the goods sheds of the railways would 
like the goods to be retained for a period of 30 
days because up to that time it would be the 
responsibility of the Railways to see that the 
goods are delivered in safe 

condition to the consignee. We have seen that 
some people have been using it as a godown. 
They watch the market trend. If the markets 
go up, they come immediately and release the 
goods; otherwise when the market prices 
come down, they prefer the goods to be kept 
at the railway premises [for a period of 30 
days.] This has created a tremendous 
problem. Because our goods sheds are 
congested, it does not allow unloading of 
wagons which come for unloading to these 
particular sheds. As the House is aware, our 
railway system is running like the blood 
system in the arteries. If there is one clot or 
one obstacle somewhere, the whole system 
gets dislocated. In order to see that our 
wagons are released in proper time, we 
thought it would be best that as a commercial 
organisation we should not permit the traders 
or those people who have given their goods 
for transport to the Railways more time than ' 
seven days. 

This Bill which I am now recommending 
to this House for taking into consideration, 
only asks that the bailee's time be reduced 
from 30 days to 7 days. As i our traders and 
our industries are aware., it would also 
facilitate their functioning because if they are 
in a position to release the goods and clear 
our wagons at an earlier time, the Railways 
would also be in a better position to transport 
their goods at a quicker pace and thus ease 
the situation so far as the question of wagon 
shortage is concerned. 

With these few words, I commend this Bill 
for the consideration of this House. 

The question was proposed. 
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SHRI PITAMBER DAS (Uttar Pradesh) : I 
would like to seek ^one clarification from the 
hon. Minister: it might facilitate the 
discussion. Will this period of seven days start 
from the date of receipt of goods at the 
terminus or from the date of despatch from 
the starting  station. 

SHRI MOHD. SHAFI QURESHI: It 
will start from the time when the goods are 
unloaded from the wagon. If the goods are in 
the wagon a free time of five hours is given. 
After five hours the goods are unloaded at the 
goods shed and from that time onwards seven 
clear days would be given to the trade. 

SHRI PITAMBER DAS:   My friend 
over there was under a misunderstanding that 
these seven days would start right from the 
date of despatch of the goods. 
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SHRI G. A. APPAN (Tamil Nadu): Mr. 
Deputy Chairman, Sir, we have heard 
succinctly what the hon. Deputy Minister of 
Railways has chosen to refer and enlighten us 
on the objects with which ihe Indian Railways 
Act, 1890 is sought to be amended. Though I 
do not have very much experience about the 
carriage of goods by the Railways, I have had 
some experience. I have heard representations 
made by some business people, common 
traders, common people. In the Press also I 
have seen some reports regarding the 
difficulties of people who ;ind their goods by 
rail. There is already a clamour that we are 
very short of wagons. What is the way out? In-
stead of trying to boost production and find 
out some way to increase the production 
capacity of our wagon-building industry or 
sector, we are trying to plug some loopholes. I 
really feel convinced by the reasons which the 
hon. Minister has put forward for coming 
forward with bis proposal to amend the Act of 
1890. Now, he wants that within seven days 
the consignees should take delivery of their 
goods from the goods sheds after they are 
unloaded, instead of thirty days as prescribed 
now. I do not know why this amendment 
comes so late. Why was there a need to 
continue with this thirty-days limit all these 
years ? I really also wonder why you have 
these seven days. You may wonder what is 
this fellow saying.    I am not a Naxalite. Mr. 
Deputy 

Chairman, I would rather go to the extent of 
saying that the consignees shquld take delivery 
of goods within twenty-four hours, not from 
the date when the goods are unloaded, but 
from the date and time when the intimation is 
given to the party. Here I want to take some 
action against the Railway management. In my 
opinion, they seldom send notice of the arrival 
of goods. For three days, four days, six days, 
twenty days they da not give delivery. The 
Railway administration should make it a point 
to send a notice to the party concerned as soon. 
as the goods are received in the goods shed. I 
would even go to the extent of saying that the 
intimation should be sent by wire or by express 
delivery, acknowledgement due post. He 
should also see that an intimation is sent from 
the goods shed within six or seven hours. As 
soon as it is unloaded from the wagon and put 
in the shed, a card should be sent to the party 
by express delivery, acknowledgement due, 
asking him to reach there within six hours or 
twenty-four hours. You know, the Railway 
Administration has failed to do this. You 
know, the business people expect the goods 
every moment very eagerly; they cannot lock 
up their capital. Locked-up capital means, loss 
of interest. I feel that the hon. Minister has a 
little exaggerated at least when he said that the 
people lock up the goods in the railway 
wagons or in the goods sheds as a stop-gap 
arrangement, no doubt. Once the goods are 
taken away, they are cashed but never so long 
as they are in the railway shed. This cannot be 
forgotten or exaggerated also. In my case, 
there was a small parcel sent for me. which 
came from Madurai to Madras. Madurai to 
Madras is merely 305 miles. For this a parcel 
has taken 15 days. And even after 15 days 
when I rang up. whether it has come, he says. 
no. Three days after the parcel has reached, the 
man tells me, no, Sir. And then two or three 
days afterwards I went there. He said, six days 
are over; give demurrage charges for six days. 
I told him.  "My dear man, yesterday I rang 
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[Shri G. A. Appan.] 
you, the day before yesterday I rang you; three 
or four days before I rang you. What is it ? He 
said, "There is no proof." Then I go and cap 
every officer; even I show then the telephone 
entries, and even I wrote. They would not 
agree. 

SHRI KALYAN ROY (West Bengal) : 
Finally, what happened? 

SHRI G. A. APPAN: Finally, 1 did not pay. 
All people cannot take such pains as Appan 
look. For justice I fought. The cost of my 
trouble was heavier than the small penalty. 
But for principle, I had to fight it out. Then 
once I sent a basket of vegetables from Ooty 
to Madras and when it came on the third day, 
almost all was gone. I sent about 100 kg. of 
vegetables, but when it came it was only 13 or 
14 kg. 

SHRI MAN SINGH VARMA (Uttar 
Pradesh):  It must have become dried. 

.SHRI G. A. APPAN: AM the vegetables 
were gone. That is why manv people do not 
do so. 

Let me come to practical suggestions. I have 
no time. The hon. Deputy Chairman will 
restrict my time. There are things as to how to 
overcome the wagon shortage. We should start 
a number of wagon-building institutions, at-
least one in every State. Sometime back the 
salt manufacturers of the south had been 
complaining about the gravest wagon shortage 
for months to come. And unless all the wagons 
are used fully and are expeditiously passed on, 
we will be incurring a heavy loss. Full loads 
should be taken by fast trains. Especially coal 
and iron which are full wagon-loads, they 
should be taken by express trains and sent 
separately rather than putting them with a 
goods train which carries several other 
commodities, which stops at various 
intermediate stations every now and then. It is 
not news and I do not want to say anything 
which I have not known 

personally; it is an open secret. There is a 
clamour for wagons. When people go in for 
wagons, they have to pay a very heavy 
penalty; they will have to bribe or grease the 
palms of the people in charge of releasing the 
wagons. It is an open secret. You will have to 
par-Hon me. But what is the result? How are 
the Government and the Railway going to 
solve the problem? Unless we have sufficient 
number of wagons there will be scarcity price, 
there will be social price. Therefore, we will 
have to increase the production of wagons 

One thing more. Some time back I visited 
the integral coach factory in Madras. A 
number of people who supply spare parts and 
other items for wagon building do not supply 
them in time. Therefore, you will have to have 
alternative parties to supply these accesseries 
and spare parts for our wagons. 

Perishable goods also can be run by faster 
trains. While the lorry traffic has increased 
tremendously in the past, the performance of 
our Railways in carrying our commodities is 
not very satisfactory. Unless the people are 
convinced about the indispensability and 
profitability of carrying goods through 
railways, we will only be running our wagons 
at a heavy loss. The railways will not have 
sufficient work. It will not command more 
goods for carriage. 

The Railways should compete with the road 
transport. The lorry people are small people. If 
we cannot compete with these small business 
people, with whom can we compete? The 
Railways should be competitive, more 
effective and very efficient. To make the 
railways competitive we have to do all these 
things. Non-release of wagons means locking 
up of capital. This is a thing which the Mini-
stry will have to solve. We learn fi the press 
and the business people that in the coal areas 
that wagons are lying idle without being 
loaded. It is a thing for which each of us will 
have to find 
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an answer. Of course, one of the reasons I 
have already told you. Unless there is 
effective management of wagon supply and 
quicker loading and unloading and despatch 
and intimation to the parties, it will carry us 
nowhere if you put a seven-day time limit for 
taking delivery of the goods. If the intimation 
to the parties is not sent in time, the staff 
concerned should be taken to task. There is 
penalty for people who do not take delivery in 
time. But what is the penalty for the people 
when wilfully do not intimate the arrival of 
the goods? This will have to be taken very 
serious note of. Though I feel that the seven-
day notice for this reason may be all right, but 
this notice is a little too much. I think all the 
honourable trade union leaders will appreciate 
my stand because the more the goods released 
the more the work for the labour and more 
work for the common man. It means more 
productivity, more labour for production and 
all these things. But can I have an assurance 
from the Minister that he will try to take steps 
to increase the capacity of these wagons to at 
least twice the present level in the next Five-
Year Plan? 

DR. R. K. CHAKRABARTI (West Bengali: 
Sir, while welcoming the Indian Railways 
(Amendment) Bill, 1972, I would have been 
much happier had it been a comprehensive 
one, dealing also with some other aspects of 
maladministration in the Railways. Regarding 
the unloading period and keeping the goods in 
the sheds for a longer time, it is the usual 
practice, as our hon. Minister has already 
mentioned, that when the prices in the market 
are high, they try to take them away very 
quickly and when the prices are not that high, 
they try to keep them in the sheds or 
warehouses and wait for the prices to rise. 
Suppose he can keep 1,000 tonnes of a 
commodity in the warehouse, he does not 
mind paying demurrages because by the time 
he clears some part of the consignment, the 
prices would have gone up so high in the mar-
ket that he will be able to make more 

profit out of this consignment. So it is proper 
that this period has been restricted to seven 
days. But, at the same time, I would have 
been happier if there had been a clause that 
after seven days, if these goods are not cleared 
from the warehouse, the goods will be 
impounded, so that in future no businessman 
or consignee will dare to keep them in the 
warehouse and thereby create an artificial 
scarcity in the market in order to raise the 
prices. 

So far as unloading is concerned, there is 
inordinate delay in unloading in most of the 
marshalling yards, specially in Howrah and 
Sealdah in West Bengal. So there is a definite 
need for increasing the number of marshalling 
yards in the busier centres or stations. 

Regarding this sending of goods by wagons 
and also wagon-breaking and the loss incurred 
by the Railways in this connection, certain 
people have started talking that it has become 
the practice now—I do not know how far it is 
true —that sometimes these wagons are not 
even loaded at the point of entry or are 
partially loaded. It is simply sealed empty. At 
the terminal point, they have simply ;o break 
the seal. That is all. They do not even have to 
take the trouble of carrying the goods in 
lorries. That should be checked. 

The other malpractice is regarding the 
selling of tickets at the stations. For example, 
last week there were persons who were 
paying more than Rs. 30 or Rs. 40 for 
purchasing a single third class ticket in the 
three-tier to come to Delhi. Now all this 
should have been taken into account while 
coming forward with a Bill of this nature. 
Then I would have been much happier. 

Another point which has come to our 
notice is the system of booking wagons at the 
big centres. For example, I understand that if 
somebody pays or deposits Rs. 35 per wagon, 
he can book  1,000 
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[Dr. R. K. Chakrabarti.] 
wagons in advance without giving any reason 
or sending any material for loading purposes. 
Now if you take Rs. 35,000, until and unless his 
turn is over for 1.000 wagons, nobody else can 
get these wagons. So what he does is, he goes 
to the market and sells them at a premium of 
Rs. 80 or Rs. 90. After taking 1,000 wagons, 
he makes profit by releasing these wagons at a 
price higher by Rs. 50 to Rs. 60 for each 
wagon. So, this also should be looked into. 
There must be a provision that a person cannot 
have a wagon until and unless he brings the 
goods to the station, just like standing in the 
queue for purchasing the ticket. Some such 
method should be evolved to avoid this sort of 
cornering of wagons by some persons in 
collusion with some members of the staff in 
the Railways. Then I come to the question of 
attaching different bogies with vestibules. The 
first class or other class bogies with vestibules 
are attached in such a manner that corridor 
facilities are not properly available to the 
bearers, the waiters, and they have to run on 
the platforms at the danger of their lives to 
serve the passengers who are at the rear end of 
the train or at the beginning of the train. This 
matter should be looked into properly in 
future. 

Wi also find that in certain stations or at 
certain convenient places some categories of 
staff are staying on there permanently. So far 
as I understand, there is a system of transfer, 
transferring doctors, station masters and other 
people from one station to another. The rail-
way job is a transferable job. But we find that 
at some stations some people have had a 
monopoly; there is no change. So 1 think there 
should be at least a mandatory rule either in 
the Act or in the rules framed thereunder that a 
person shall not be staying in one place for 
more than three or four years, and if there is no 
change or no transfer taking place, then the 
proper people should be taken to task. 

Lastly. 1 try to finish by saying that 
sometimes we take certain decisions without 
going into the details or without consulting 
public opinion, without inviting the opinion of 
the people who are most affected by the 
system. For example, recently a decision has 
been taken by the railways for the abolition of 
the second class in the railways. There are so 
many problems arising by the abolition of the 
second class. Sometimes when we have to take 
a decision, we simply leave it to the 
bureaucracy to take a decision and try to 
implement it. We knew and we had 
experienced the problems when the-inter class 
was abolished and we had to have this second 
class. Now again you are going to abolish the 
second class. I shall just quote a letter 
published in the Times of India of 13th inst. I 
am quoting it to emphasise my point: 

"The Ministry has obviously overlooked 
another point. What will be its policy 
towards the railway and other Government 
employees entitled to free second class 
passes and also a large number of people 
given second class fare by the UPSC and 
other interviewing and examining bodies? It 
some of them are now given first class passes, 
it will increase the pressure on that class of 
accommodation. If the decision has 
something to do with socialism, then 
abolition of the first class would be more to 
the point. This will also result in 
considerable decrease in overcrowding since 
there are at least three or four first class 
coaches available on Mail and Express 
trains." 

If socialism is the goal or if socialism is the 
reason for changing or abolishing the second 
class, then I think these points mentioned 
above should be considered. Now we are 
simply trying to create a richer class and a 
poorer class abolishing the whole of the 
middle class from the  map of the railways. 
Thank    you. 
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SHRI KALYAN ROY (West Bengal): Sir, 
J must say that this is a good Bill out of a bad 
Ministry. It is not a dogmatic view, but the 
general impression in the country today is that 
the Railway Ministry suffers from chronic 
inefficiency, chronic corruption, 
mismanagement and bad planning. And we 
are in a mess today because of the persistent 
refusal o! the Railway Ministry to review its 
activity and plan, whether in relation to 
placing orders for wagons or in relation to the 
manner in which the wagons are allotted or 
regarding building railway lines where they 
are most needed. Today's ills and sufferings 
are entirely due to tae top planners in the 
Railway Board and the top officials who think 
that what they say or think is the best and 
others have no right to criticise. The trouble is 
that Ministers have come and Ministers have 
gone. You have noticed that there were so 
many in this Department. Yet the same 
problem crops up every session. 1 was 
surprised when one hon. Member said that this 
is rather hasty and will be harsh to the traders. 
I do not know what experience he has got. I 
have my own personal experience, which has 
been echoed by other hon. Members, that this 
30 days' time is a racket. In other words, in 
every Puja in West Bengal huge stocks of 
textiles are allowed to lie in the marshalling 
yard and the traders refuse to lift them re-
sulting in acute scarcity of cloth to the people 
and terrible profit later on to the traders. At 
least the Railways have moved to ease the 
situation to a certain extent. From that point of 
view it is welcome and I would not have 
minded if the period of seven days is further 
reduced. But then they have taken more or less 
a reasonable view. But is it enough, I ask Shri 
Qureshi? He is a very consistent man in his 
Ministry. Shri Nanda has gone. Shri 
Hanumanthaiya has gone. Shri Pai has now 
come and I do not know when he will go. But 
Shri Qureshi has been there always and I do 
not think he will go away, unless he decides to 
go  back to  Kashmir.    You 

know the question of wagons has been there 
always. The Railways move coat and coal is 
one of the biggest sources of revenue for the 
Railways. There was a crisis in supply of 
wagons to move coal and this has resulted in 
accumulation of 9 million tonnes of coal in the 
pithead. Things slightly improved in the first 
part of this year. But is it not a fact that again 
accumulation has started in the NCDC mines. 
Bharat Coking Coal Mines and in the 
Raniganj area because of lack of wagons? 
This has resulted again in a coal famine in 
various parts of the country. This is a chronic 
problem which is being discussed in every 
session. Yet this particular problem has been 
allowed to remain. One of the causes is that 
there is rampant corruption in allocation of 
wagons. 

Following from this, I come to the coal 
price. Today I heard that Government is going 
to give substantial increase in the coal price 
which will mainly go to the non-coking mine 
owners who are in the private sector. Is there 
any truth that you are going to give further 
rise in the coal price in respect of coal that you 
are going to buy from non-coking coal mine 
owners? This one item will upset the entire 
railway economy to the tune of a few crores of 
rupees resulting in a further increase in the 
train fare. Is there any substance in this news? 
Is it the only way of making the Railways 
economic? I do not want to go into details. 
But I would only point out an instance of 
absolute madness on the part of the 
Railways—if I am allowed to use that word. A 
railway line was opened up between 
Singarauli and Katni. I am sure that Shri 
Qureshi is not happy about that line. The 
original estimate was to move 2.5 million 
tonnes of coal per annum. It was then found 
that ultimately by the end of the Fifth Plan, it 
will take 10 million tonnes. Up-till-now Rs. 
17.44 crores have been spent on this line. Up-
till-now not a single ounce of coal has been 
moved, nor there is any possibility of taking 
10 million tonnes in 
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100 vears. I am not going deep into it because, 
Sir, the Public Accounts Committee has taken 
note of it. I am only reading from the Report 
of the Comptroller and Auditor-General. 
Never before has there been such a colossal 
wastage of money in opening uneconomical 
lines for nearly Rs. 18 crores. Who is 
responsible for it? Is this not a case fit for 
being gone into by the CBI? How was the 
contract given? How was this particular line 
chosen? Who was responsible for it? Was it 
the then Chairman of the Railway Board or 
was it the then  Railway Minister? 

On the other hand. Sir, you are closing 
down the lines which are mostly needed by 
the people just as the one about which there 
was a discussion in the House, that is, Martin 
Burn line. Here is a line which is mostly used 
by the middle-class people, by the working 
people, by the poor people, who are often 
coming to and going from Calcutta to attend 
their offices and so on. But, Sir, that line has 
been closed down. Why? We have been told 
that it is uneconomical. A few crores are being 
spent every year on this. At the same time, 
you are spending nearly Rs. 19 crores for a 
line for goods which will never come. I do not 
know what answer Mr. Qureshi can give to 
this. Is it only the Question of wagons not 
being unloaded by the traders which is very 
true? What about the other point which has 
been made by the Comptroller and Auditor-
General of India in his Report for 1970-71? 
What about the missing and unconnected coal 
wagons? 

Sir. it has been mentioned at page 13 of the 
Report that in evidence before the Public 
Accounts Committee the Railways have stated 
that the high incidence of missing and 
unconnected coal wagons was expected to 
improve with the introduction of the new 
procedure of machine-linking.    It has, 
however, been 

noticed that this has not at all improved. The 
same is the case with the question of 
remodelled marshalling yards. Here again, Sir, 
it has been pointed out— it is at page 13—that 
in the marshalling yards at Kalyan, Chitapur, 
Asansoi, Sita-rampur, Erode, Ratlam, Phulera 
and Baroda which were remodelled at consi-
derable cost more than five years ago, the 
average detentions to wagons increased after 
remodelling. What a wonderful remodelling 
your officers have done. Mr. Qureshi! Crores 
of rupees have been spent on Sitarampur yard, 
on Asansoi yard and other yards. It was 
expected that the wagon movement wouid be 
quicker. But, Sir, detentions have increased. If 
this is the condition of your administration, do 
you think that simply by reducing it 1 from 30 
days to seven days the Railways will be able 
to economise, will be able to earn more profit 
and will be able to clear its deficit? If you 
think so, you are living in a fool's paradise. 
That cannot be done. That is why Dr. 
Chakrabarti correctly said that you are 
attacking the monster piecemeal. The monster 
is not hurt; he is not yet wounded; but he is 
going on disturbing the public economy. That 
is what the Railway Minister is doing today. 

Now, Sir, I come to the question of 
locomotives. Even in relation to the lo-
comotives, which are going to drag these 
wagons, what is the performance? Again, Sir, 
the Public Accounts Committee has pointed 
out that in the Diesel Loco Works at Varanasi, 
only 82 locos were produced in 1969-70 as 
against the anticipated production of 105 
locomotives. The same is the situation at 
Chittaranjan also. But, of course, at 
Chittaranjan you have stopped building steam 
engines. So. Sir. whether in the case of 
locomotives or in the case of the marshalling 
yards or in the case of investing on lines, your 
picture is a picture of utter darkness. You can't 
deny that. Denial will not improve the 
situation, I have told before also here in this 
House that one of the greatest sumbling-
blocks in the recovery 



185 Indian Railways [14 DEC 1972] (Amdt.) Bill, 1972       186 

in the growth of India is the failure of the 
Railways, not because there were strikes or 
lock-outs, not because there is lack of capacity 
or lack of investment, not because of any 
other factor, but because the Railways have 
failed to move jute lor the jute industries, coal 
for the timer, paper for the people, coffee, tea, 
wheat and rice and other things for the public. 
From whatever angle you may look at it, the 
Railways either blame the people or find some 
other reasons L t iheir failures. But they never 
face their facts, which are absolutely sordid. 
This problem has to be tackled in cooperation 
with the labour, with people. But what is their 
attitude? May I ask Mr. Qureshi? 

The entire bulk of working class are getting 
8.33% bonus. You talk to the is who are going 
to load and unload, who drive the engines. The 
other workers side by side are getting 8.33% 
But you deny the basic minimum bonus to 
railway workers, most of whom work hard, 
work day and night, in difficult situations, and 
dangerously also sometimes. There may be 
strikes, there will be gheraos, there will be 
slow-down, 'work to rule' and so on. You say 
that wagons are not moving because "we have 
so much disturbance and law and order is not 
proper". But who is creating this law and order 
problem, Mr. Qureshi? Who is responsible? 
Who is creating unrest among the railway em-
ployees?    Please answer this question. 

When I came here, Sir, the day before 
yesterday I was in Asansol. It took me half an 
hour to get into the station. Why? The railway 
employees were shouting slogans before the 
Asansol railway station, demanding 8.33 per 
cent bonus. Naturally the trains were delayed. 
If I ask why trains are delayed, he will say 
that workers are not cooperating. But that is 
the general feature of the country. But it is the 
Railway Ministry which is creating problems 
which, I feel should be dealt with 
sympathetically. ] 

do not mean to say that Mr. Qureshi is not a 
sympathetic man. He is for the down-trodden 
classes. But I think he is in wrong company. 
He is presiding over a Board which is 
basically anti-working class.   That is the 
problem. 

Then, Sir, before I finish 1  have to draw the 
attention of the Railway Minister to a very 
painful letter which we have received from the 
Minister of Food and Agriculture of West 
Bengal. This is dated 28th November, addressed 
to me. A copy of the letter was sent to   Mr. Pai.   
It arose over a question and answer relating to 
building of railway lines in the Sunderbans areas 
of West    Bengal. The Sunderbans areas, as you 
know, have 4500 sq. miles and more than 2 
millions population, 48 per cent of whom belong 
to Scheduled Castes and Scheduled Tribes.    It 
has tremendous possibilities. So the Ministry of 
West Bengal was trying desperately to have 
some railway lines in that area.   There is no 
railway at all there.   A survey was started and 
we were expecting that it will be linked up with 
West Bengal.   That is practically an isolated 
area.   This is the gateway of West Bengal.     It 
is  only  a  few miles  awa,y from Calcutta.    
Now the Minister replied   on   27th   of   
November   that   his Ministry  have no  
intention to  build a railway link there.    At the 
time when a survey is being conducted and 
when an assurance has been given to   the   West 
Bengal Ministry that    this    preliminary survey 
will be followed by a detailed survey and other 
steps will be taken, at that I   time if the Railway 
Minister gives such a sort of answer in    
Parliament,    then what impact it would create 
among the officers who are doing the survey 
work? They will definitely come to the conclu-
sion that the Railway    Ministry is   not 
interested to build any railway line in that area, 
and they would also write a report in order to 
suit the whims of Mr. Pai. 1 do not know what is 
the thinking of the Railway Ministry.   On the 
one hand, they say one thing to the West Bengal 
I  Government and on the other they say 
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[Shri Kalyan Roy.] something else   in  
the   Parliament.    Sc Mr. Kashi Kant 
Moitra has   written a very strong letter, 
saying—I am    quoting: 

"The reasons given by the Deputy 
Railway Minister, as reported in the 
Press, are clearly untenable and mis-
conceived. ..." 

:He has also sent a copy of his letter to Mr. 
Pai. So, I would like to know what your 
actual attitude is, what your policy is, 
towards building up lines in the Sun-derbans 
area which is very vital, which is absolutely 
essential for the development of the 
backward areas of West Bengal. 

Lastly, before I sit down, I must point out 
once again something which I have been 
pressing for a long time. The basic, .core 
industries are situated today in eastern 
India—basic, core industry meaning steel, 
coal, aluminium and heavy industries. It is 
because the raw materials are there. It is not 
that we wished and they were given to us. 
Coal is there, iron ore is there, manganese is 
there, mica is .there, and naturally the basic 
industries will be built up there. But Mr. 
Qureshi will agree with me that in the last 
five years, in comparison with the investment 
made in the South, whether it is in Tuticorin 
or in the Bellary-Hospet area or anywhere 
else in Tamil Nadu, Andhra or Mysore, the 
total investment in Bihar, Orissa, West Bengal 
and Assam is negligible. And yet you want 
this area to contribute more for the progress 
of the entire country. 

From Mughal Sarai to Calcutta the entire 
area is completely neglected and I have been 
told by top officers that your Five Year Plan 
cannot succeed unless you build more 
tractions, more lines connecting Mughal Sarai 
and Calcutta—because more steel has to be 
moved, more coal has to be moved—nearly 
100 million tonDes of coal has to be moved, 
iron 

ore has  to  be  moved, mica has to  be moved, 
manganese has to be moved, aluminium has to 
be moved, jute to be moved. And yet, for 
some reason the Railway Board is neglecting 
these particular lines in Bihar, Orissa, West 
Bengal and Assam.    I wish I know that 
reason; we are trying to find out the reason.    
Is it because of provincialism or is it because 
of some  basic antipathy   towards    the east? 
Something must be there why this area  is 
completely neglected.    Whether in  the 
matter of allocation of wagons, whether in the 
matter of having better railway stations or in 
the introduction of more passenger cars or 
development of more areas or investment in 
new lines, I find that the stepmotherly attitude 
continues.   I hope that when we make these 
allegations the Minister also will take it 
seriously because I hate,    and I    think 
Parliament will also hate to hear the al-
legations being repeated year after year, 
month after month, session after session. They 
must study what is wrong with it and deal with 
it.   If the   Minister refuses to look into the 
workings or miswork-ings of the Railway 
Board—the    Railway Ministry as a whole—
instead of trying to defend it—because once 
you defend corruption, once you defend ineffi-
ciency in such a vital sector—then your Five 
Year Plan will be in a mess. 

SHRI MONORANJAN ROY (West 
Bengal): Mr. Deputy Chairman, Sir, I have 
not found it stated in the Statement of 
Objects and Reasons of the Bill t! the 
Railway Ministry wants to control wagon 
breakers, while not allowing the business 
magnates from keeping their goods for one 
month. I do not know what their purpose is; I 
do not find any mention about this.    Why? 

The reason given is that it is causing 
slower movement of wagons. There is a more 
serious reason than anything else in causing 
this artificial scarcity of wagons iVhen 
wagons are booked and once they each the 
destination, wagon breakers are nformed, 
sometimes from the very place rom which 
they are booked.   The same 
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merchants inform their counterparts at the 
destination that such and such goods are 
going, and the wagon breakers are accordingly 
instructed to operate. And the same merchants 
claim huge compensation from the railways. I 
hope Mr. Qureshi will kindly listen to the 
debate. 

DR. K. MATHEW KURIAN : He is 
listening to two persons—Mr. I. K. Gujaral 
and yourself. 

SHRI MONORANJAN ROY:  Now, Sir, this 
artificial scarcity, rising    prices and corruption 
in the booking of tickets, booking of goods and 
wagons, allotment of wagons, etc. are the 
outcome of the present system, present social 
and economic system in which we are living to-
day in India.    This capitalist system is bound 
to bring in corruption.   The then Railway 
Minister, Shri Nanda, wanted to do away with 
corruption and he formed a committee he sent 
his own men to Mo-ghul Sarai but we did not 
find anything excepting coming out of a 
statement in the  press that he is dealing with  
corruption.    How the corruption has come 
down is being experienced by both the 
passengers and those who    book    their goods 
and unfortunately those who are not big 
merchants to bribe and have their goods 
booked.    We cannot expect and we do not 
expect also that it will go by way of putting 
some restrictions on the question of keeping the 
wagons for longer time than seven days.   
Within seven days also they can do as they like.   
Although there will be some restriction, this 
wagon-breaking and other sorts of corruption 
cannot be stopped only by these means.   That 
is my first point. 

Then, Sir, corruption has become so 
rampant and it is so much associated -with the 
entire railway system today that I do not know 
what can be done. The social system itself 
breeds corruption, it is true. Somewhere it is 
more and somewhere it is less but with the 
railways, I think, corruption is the most 
rampant. I can cite an example.   I was a little 
late 

in coming to this House as I was sitting in the 
Railway Reservation office on the third floor 
for booking a ticket to How-rah for one of my 
friends.    I sat there for more than half an hour 
and I wanted a ticket by Assam Mail to Siliguri 
but I failed to get even sitting accommodation 
for 17th, 18th or 19th. I can assure Mr. Qureshi 
that I can get a 3-tier sleeper if I can pay Rs.  19 
or Rs. 20 or Rs. 25 more for that ticket outside. 
I do not believe thai the class-Ill employees are 
responsible for this.   There is a gang operating 
throughout.    And    the    Railway Board, ! do 
not think, have got any intention to stop such a 
thing.    For the operation of these gangs not the 
poor employees are to be blamed but the top 
officials and the police are also linked with 
them.    This is my own experience and the 
experience of hundreds of thousands of people 
daily.   That is my point number one. Now, Sir, 
I do not know what explanation the Railway 
Minister has got to give. We also sometimes ex-
perience the same difficulties in booking our 
own tickets as Members of   Parliament but I do 
not like to go into that because we are 
privileged in that way and most of the 
privileges we get other people do not get at all 
and they are the worst sufferers in this respect. I 
think one of our friends has mentioned and I do 
join my voice with him that they should abolish  
the first class  altogether  and give instead four 
or five    three-tier   bogeys. That will be of help 
to some more passengers who want to travel. 

Now you have introduced one month time 
for booking in advance and that has created 
opportunities for those black-marketeers. It 
has been of no help for the ordinary 
passengers because when it was ten days, at 
least ten days before the date of travel people 
could go to the queue and it would have been 
difficult for the booking clerk to say that all 
the seats have been booked. Now with one 
month time allowed for advance booking 
anyone can say that all the berths have been 
booked. Of course it is not 
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[Shri Monoranjan Roy.] 
that poor clerk who is responsible for all the 
trouble. Big gang operate, pay the money and 
book the tickets and then those tickets are sold 
in the black market If you do not stop this it 
means you do not show any sympathy for the 
ordinary passengers. You say plainly this is 
the system we have to live in. 

Now, Sir, about coal and wagon shortage. 
The small colliery owners came to us and said 
that they had to lay off thousands of workers 
in their collieries because there was acute 
shortage of wagons. Bengal coal, Andrew 
Yule and other big monopoly collieries find no 
difficulty in getting wagon allotments. 
Difficulties are faced only by the small 
collieries and in the name of shortage of 
wagons there is discrimination in allotment 
between the big monopolists and the small 
colliery owners. This matter we pointed out 
during the Budget debate also. They are now 
facing a very difficult position because the 
collieries are closing down and thousands of 
workers are being rendered unemployed. Of 
course this is a problem which is not 
connected with the Railways. Again because 
coal could not reach North Bengal due to 
shortage of wagons the price of coal rose to 
Rs. 4 Rs. 5, Rs. 6 per maund in Siliguri. 1 
went there at that time and it was due to some 
bottleneck in the Farakka. Because the wagons 
could not reach there, the price of coal went 
up like anything. 

Now I come to Farakka. One year has 
passed after the Farakka Barrage was 
completed but still the Assam Mail is not 
diverted via Farakka, Why I do not 
understand. We raised that question in the 
Consultative Committee meeting. (Time bell 
rings) Sir, I have to be given some more time. 

SHRI PIT/ IBER DAS : Sir, I have a point 
of order. The scope of this Bill is very limited. 
It is preventing the deten-tention of wagons 
and reducing the period from 30 days to 7 
days. It has absolutely nothing to do with 
passenger traffic. 

MR. DEPUTY CHAIRMAN: That is why I 
rang the bell, because he was not speaking on 
the Bill. 

SHRI MONORANJAN ROY: I   am 
dealing with all the points because in this 
House when we discuss things we try to give 
a comprehensive view of them. When I 
started I referred to the limited scope of the 
Bill, but this is concerning the Railway itself. 

MR. DEPUTY CHAIRMAN : At that time 
you can discuss the entire Railway 
administration. 

Dr.      K.      MATHEW       KURIAN 
(Kerala): Rajya Sabha, in its wisdom, has 
been discussing wider issues every time, but 
why limit it only on this Bill? 

MR. DEPUTY CHAIRMAN: No, no. 
There is a certain limit to which you can go. 

SHRI MONORANJAN ROY: My 
colleague, Mr. Kalyan Roy, referred to the 
Howrah-Amta Railway. Again and again we 
have raised this question . . . 

DR. K. MATHEW KURIAN: Mr. 
Pitamber Das, in his own wisdom, brings in 
wider issues every time. 

MR. DEPUTY CHAIRMAN: There is a 
limit to which you can stretch. 

SHRI PITAMBER DAS: I do it in the 
proper contest. I never bring in irrelevant 
matters. 

SHRI MONORANJAN ROY: I have 
referred to the Howrah-Amta Railway ... 

DR. K. MATHEW KURIAN: This is the 
proper moment. 

MR. DEPUTY CHAIRMAN: At the time 
of speaking on the Railway Appropriation Bill 
you could have brought it up. 

SHRI MONORANJAN ROY: The Prime 
Minister, just on the eve of the last election, 
declared that the Howrah-Amta Railway line 
would be reopened, but it has not come to see 
the light as yet. 
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-   MR. DEPUTY CHAIRMAN: I think | you 
wind up. 

SHRI MONORANJAN ROY: Another 
point -is the linking of the railway between 
Balurghat and Rai-ganj in West Dinajpur. 
The people there have been appealing to you 
again and again. Will you take some steps on 
that score ? Balurghat is the granary of West 
Bengal so far as paddy is concerned. Also, 
they produce jute. Jute and paddy they can-
not be sent by train. They are to fake resort 
to trucks as a result the cost becomes too 
high. That is why there is the repeated appeal 
from the people of that area. 

Now, Sir, the last point is about the 
payment of bonus to workers. It is the 
Railway workers who will see that the goods 
are taken delivery of within seven days. The 
Railway worker who is working in the 
workshop works with the same tools as used 
by the workers in the private sector or in a 
public undertaking like Hindustan Steel, or 
MAMC oi HMT. They will be paid bonus, 
but not the Railway workers. Till today a 
sum of Rs. 2.25 is paid per day to the casual 
labour. It is a shame on the part of the 
Railway Ministry to pay Rs. 2.25 per day 
even today. Here is a petition given by the 
worken of the South Central Railway, with 
the signatures of 250 persons. 

MR.  DEPUTY CHAIRMAN :   You 
have taken more time. Please wind up. 

SHRI    MONORANJAN    ROY: One 
minute. The workers in the Construc 
tion Department and in the Telecom 
munication and Signals Department of 
the South Central Railway are being 
paid Rs. 2.25 per day. They appeal to 
you to pay Rs. 3/- per day. That means 
Rs. 78 per month total. To that also you 
have not responded. This is how you are 
building socialism and removing Garibi, 
I appeal to you and this petition I will 
pass on to you just now. . 

MR. DEPUTY, CHAIRMAN: Mr. 
Bhardwaj. 

7—17 R. S./72 

SHRI JAGAN NATH BHARDWAJ 
(Himachal Pradesh): Mr. Deputy Chairman, I 
support the Bill. I have to say a few things.., 

MR.   DEPUTY  CHAIRMAN:   Take 
only ten minutes. 

SHRI JAGAN NATH BHARDWAJ: I will 
not take more than five minutes. 

MR. DEPUTY CHAIRMAN: Everybody 
will take not more than 10 minutes. 

SHRI JAGAN NATH BHAR WAJ: I think 
the Railways are sticking to old ways and old 
fashions. In view of the changed 
circumstances, it has become necessary for 
them to take to modern ways. For example, in 
the field of goods carriage, the Railways 
should provide efficient and honest service to 
the users. This can be possible only by taking 
special pains in this direction. This Bill no 
doubt is a step in this direction. But I think 
that much, more positive and serious efforts 
will have to be made to bring the Railways on 
a modern footing. 

Now, it is evident that there is competition 
between the. Railways and motors and buses 
and trucks. As against that, the best course for 
the Railways is to specialise in ling-distance 
running and fast running and in carriage of 
goods-carriers. If the Railways pay special 
attention to this point, the users of wagons 
may feel in a much comfortable condition. 

[THE VICE-CHAIRMAN (SHRI RAM SAHAI) in the 
Chair] 

So far as corruption is concerned, there is a 
lot of corruption on the Railways, for example, 
in the matter of reservations made for wagons. 
Along with, this, I say' there is corruption in he 
field of reservation of seats also. The-scarcity 
and difficulty, in fact,. is not so much of a real 
nature as it is man-made.     It  is   artificial'.     
For  exatiiple  ' 
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[Shri Jagan Nath Bhardwaj.] I   have seen in 
the case of   reservation of seats, there are so 
many seats available.    But the babu at the 
ticket counter says that all of them have 
already been booked.   They   will   put up a 
list •outside   and  say,    "See !   All the seats 
'outsid    and say,    "See !  All the seats have 
been reserved." But when you go itwo  or three  
stations  ahead,  the  seats •will be available 
and you will find that all the men who try for 
these seats are accommodated.   I do not know 
on what condition they are accommodated, but 
then they are accommodated. 

In this connection, I would suggest that 
there should be what may be called a flying 
squad or some other arrangement to check this 
sort of corruption. I think, along with the list 
that they paste outside, the numbers of tickets 
also should be indicated. Then there are 
chances that much corruption in the matter of 
reservation of seats may not be possible. 

That is all that I have to say. 
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SHRI T. V. ANANDAN (Tamil Nadu): 
Sir, there has been in the country an 
accusation on the Railway Ministry that they 
are not supplying the demands of wagons in 
the country. I suppose, Sir, that in order to get 
over that difficulty the Railways are contem-
plating, by introducing this amending Bill, of 
reducing the number of days from 30 to 7. It is 
good in one way. Let them try. The Railways 
have got now more than 4 lakhs of wagons. I 
think the Railways will now take care of the 
proper distribution of wagons also and thus 
avoid the people and the business community 
attacking or finding fault with the Railways in 
the matter of supplying wagons. 

Sir, I may here say—although it is not 
pertinent to the subject now that the system of 
railway service in this country has to be 
changed. 1 say this, Sir, with vast experience 
of how other railways are run in the world. 
Today, Sir, the railways in our country serve 
the people to a tune of about Rs. 125 crores. 
For these services not a pie is returned back 
by the Government to the railways. I will be 
satisfied if the Government does not demand 
the interest on the capital laid on the railways. 
The railways carry a social burdon to the tune 
of Rs. 125 crores which is not returnable to 
them. 

Ours is a poor country. Leave aside the 
carriage of foodgrains, sugar and defence 
requirements also—because our country must 
be defended; it is all right. But why on other 
items ? It was all right when we were in the 
initial stages of freedom, twenty-five years 
back, when 
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[Shri T. V. Anandan] 

we were children in a free democratic country. 
But it is twenty-five years old now. Last 
month I saw an announcement by the MMTC. 
It had not only paid 12% dividend but this 
year it has also had a net profit of about Rs. 
5.03 crores. At whose cost ? It ts a* the cost of 
the railways. The railways carry, freight-free, 
iron ore to the harbour for exportation to earn 
foreign exchange. When it has declared a net 
profit of Rs. 5.03 crores, has not the railways 
got a right to claim at least a portion of that 
profit so that it could set off its own loss ? I 
am of opinion that the railways is not at all 
running in loss in this country. There is, for 
instance, the suburban traffic. There is a loss 
of Rs. 12 crores in suburban traffic. Therefore, 
my suggestion to the Railway Minister will be 
: Approach the Cabinet to revise the policy 
which was laid down twenty-five years ago. 
Leave aside foodgrains carriage and defence 
carriage. But what about others? Why give 
concessional rates for carriage of coal for the 
steel industry where the employees got a 
bonus? Unfortunately, the railwaymen do not 
get a pie of bonus; they are not entitled to it at 
all. Therefore, it is high time the policy of 
accounting is now revised. It is for the Cabinet 
to take a decision to revise the policy because 
today all the industries which have grown in 
this country can stand on their own legs. 

Then, Sir, the Defence Ministry has got its 
own budget of about Rs. 1200 crores. Why 
not these Rs. 30 crores for carrying their 
requirements be included in the Defence 
budget and avoid the Railways sharing the 
burden to that extent? We are always saying 
that the railways carry a special burden of Rs. 
125 crores. It is high time the Railway 
Minister and the Government of India thought 
over this because this is nomething peculiar 
and strange to this :ountry. 

All over the world this policy is being 
followed—in Canada, Great Britain, France, 
New Zealand—and everywhere the 
Government is subsidising the cost of social 
burden but in this poor country of ours it 
amounts to Rs. 54 crores—«for carrying 
foodgrains and defence requirements leave 
this. But cannot the Government of India 
subsidise to some extent for carrying other 
items so that the railways are not forced to in-
crease the rates of freight in this poor country? 

I may also state here that the Kanya-kumari 
line has been started. The foundation stone 
was laid; it is very good. The demand was 
there for about ten years which has now been 
conceded. But at the same time let me tell the 
Railway Minister that in spite of re-
presentation from all the M.L.A.'s of the 
Kanyakumari Distt. stating that the officer-in-
charge, the Engineer-in-chief or Executive 
Engineer who is stationed at Tinnevelly does 
not care for public opinion. 

Sir, I believe, to avoid cutting a mound to a 
depth of about 40 feet, he is now dislocating 
residential quarters, tombs, mosques and even 
schools. The ML As met him, convinced him 
but that young officer is not prepared to yield 
to the consensus of public opinion. Against 
the public opinion how can a railway be 
initiated there in Tirunelvelli, especially when 
all the MLAs of this district have staged a 
protest? I know the headquarters of the 
railways is at Delhi, it is far away from there 
but the Ministry should immediately pay 
attention to the representation received from 
the MLAs and issue instructions to the officer 
concerned to respect the public opinion at 
Kanyakumari. 

Coming to the next vital item, I think the 
Railway Ministry is aware that the railwaymen 
have come to Delhi from all over India and 
tomorrow there is demonstration of about one 
lakh railway-men from all   over India to    
establish 
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their right for bonus. When concerns which 
are running in loss can give although not in 
the name of bonus but as ex gratia payment, 
why cannot these I4i lakhs of railwaymen who 
do heroic service, about whom we speak 
highly in this House and in the other House of 
the work they did during the two wars with 
Pakistan, get bonus ? The railways are not 
running in loss. If a subsidy of Rs. 50 crores 
or Rs. 60 crores is given by the Finance 
Minister, that can very easily be paid to the 
railwaymen in this country as bonus and their 
contentment will create a very good 
opportunity for the Railways for expansion 
and to serve the country very ably. 

With these words, Sir, I support this 
amendment of the Bill. 
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SHRI SANAT KUMAR RAHA : In case 
the postal delivery is not made timely, in case 
the Railway Receipt does not reach in time, 
what happens? 

SHRI    MOHD. SHAFI   QURESHI : 
There can be occasions when our trains might 
reach earlier and the documents might reach 
later but that will be rare. Anyway, I do not 
have any doubts about the efficiency of the P. 
& T. Department. They will see, now that we 
have geared up the whole machinery, that 
they also play their part and they will see that 
the postal deliveries are made in time. 
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SHRI SANATKUMAR RAHA :    In 
case the potal delivery is not made timely, in 
case the Railway Receipt does not reach in 
time, what happens? 

SHRI   MOHD.  SHARI   QURESHI: 
There can be occasions when our trains-might 
reach earlier and the documents might reach 
later but that will be rare. Any way, I do not 
have any doubts about the efficiency of the P. 
&T. Department. They will see, now that we 
have geared up the whole machinery, that 
they also play their part and they will see that 
the postal deliveries are made in time. 
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THE VICE-CHAIRMAN (SHRI RAM 
SAHAI): The question is: 

"That the Bill further to amend the 
Indian Railwavs Act, 1890, as passed by 
the Lok Subha, be taken into con-
sideration." 

The  motion  was adopted. 

THE VICE-CHAIRMAN (SHRI RAM 
SAHAI): Let us now take up the clause-by-
clause consideration of the Bill. 

Clause 2 was added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI   MOHD.   SHAFI   QURESHI: 
Sir, I move: 

"That the Bill be passed." The 

question was proposed. 
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SHRI SANAT KUMAR RAHA (West 
Bengal): What is the guarantee for the supply 
of these 40,000 wagons. Only  words?  Words 
always fail. 

SHRI OM MEHTA: They never fail. 

THE VICE-CHAIRMAN (SHRI RAM 
SAHAI): The question is : 

"That Bill be passed." The 

motion was adopted. 

 


